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  CENTRAL ADMINISTRATIVE TRIBUNAL 

   AHMEDABAD BENCH 
 

           Original Application No. 156/2021 

                  Dated this the 08th day of June, 2021 

CORAM:   Hon’ble Sh. Jayesh V. Bhairavia, Member (J) 

                    Hon’ble Sh. Dr. A.K. Dubey, Member (A) 

 
Smt. Jyoti K. Desai 
W/o. Shri Kamalnayan Desai 
Aged 59 years,  
Working as Postal Assistant, 
Race Course Post Office, Vadodara. 
R/o.: 26/B, Ajit Nagar, Urmi Road, Akota 
Vadodara-390020.                                                           Applicant 
 
(By Advocate Ms. S.S. Chaturvedi) 

  Vs. 

1. Union of India                                                            
Notice to b e served through                    
Chief Post Master General, 
Khanpur, 
Ahmedabad-380001. 

2. Chief Post Master General, 
Gujarat Circle, Khanpur, 
Ahmedabad-380001.   

3. Post Master General 
Pratap Gunj, Vadodara Region, 
Vadodara, 390002 

4. Senior Supdt. Of Post Office 
Vadodara West Division, 
Vadodara-390002                                                            Respondents 
 

(By Advocate Shri. H. D. Shukla)            

 

                                         ORDER (ORAL)  

               Per Shri. Jayesh V. Bhairavia, Member (J)                                

                               



                                                                                      2 
OA No.156/2021                                                                                         CAT-Ahmedabad Bench 
 

1. Counsel for the applicant, Mr. S.S.Chaturvedi submits that aggrieved 

by the orders passed by the Disciplinary Authority and the Appellate 

Authority, the applicant herein has filed Revision Application before 

the Competent Authority i.e. CPMG dated 16.04.2021 and the said 

Revision Application was forwarded vide letter dated 17.04.2021 

(Ann. A/16 Colly.). It is submitted that since the Revision Petition is 

not yet decided, the applicant will be satisfied, if appropriate 

direction be issued for expeditious decision thereon. 

2.  On the other hand, Mr. H.D.Shukla Standing Counsel for the 

respondents appear and submits that if the Revision Petition of the 

applicant is not yet considered, the same will be considered and 

decided at the earliest. 

3.  In view of above, we dispose of this OA with the direction to the 

Reviewing Authority to consider and decide the Revision Petition of 

the applicant, if not decided as yet, within 4 weeks from the date of 

receipt of the copy of this order with intimation to the applicant. We 

made it clear that we have not expressed any opinion on the merit of 

the case.  

4. The OA stands disposed of accordingly.  No order as to costs.  

 

(A.K.Dubey)                                                                (J.V.Bhairavia) 

 Member (A)                                                                   Member (J) 

nk                                         


